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IN THE CERTRM, ADMINISTRATIVE TRIBUNAL HYDERA2j.n ERICH A' 

O.A.NO. /93 

Date of Order: 6/7. 
tween: 

I' 

Divitional F..3ilvay MF.nager, (133) 
South Central Railway, Secundérabad, 

Pernnncnt T YGY Inr.—rc-tor (Con) 
S.C. Rly, Secunderabad. 
Q-iieil Signal Inspector, 
Signal & Telecoriniunication tpartment, 
S.C.Rly, Secunderabad. 

applicants. 

and 

2. Presiding Officer, Labour Court, 
Narayanaguda, h.P. Hyderabad. 

Respondents. 

For the Resondents 	 -. 

CORMfl 
THE HON'BL1 MR.JUSTICE V.NEELALRI ?.AO VICE CHAIRMAN 

THE H014TI3LE  MrcP.T.TIRUVERGADAM : tENBEY:(AD!'>1) 
The Tribunal- made the fol1c'ing Order:— 

Admit. The operation of the order dated 11-3--)2 

in C.M.P..NO. 	/83 is si2soended nntil  
Issue notice to the Respondents. 

post the Case on 6.9.93. 

-a, 	 - 
The Divisional Railway Manager (B.G) 3. C.Rly, Secunderabad. 
The Permanent Way Inspector (Con) s.C.Rly. Secunderabad. 
The Chief Signal Inspector, Signal & TelecoflmunicatiOn 
Department, S.C.PJy, Secunderabad. 

The Presiding Officer, Labour court, Narayanaguda, J-'derabad. 
One copy to Mr.N.R.Devraj, SC for Rlys. CX2.Hyd. 
One copy to Nr. 	.. 	- 
One spare copy. 	 - 
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TYPED BY 	 COMPARED BY 

CHEC}D BY 	 APPROVED BY 

IN THE CENTRAL ?.DCNI STPATIVE TEl BUNAI 
1-IYDERABAD BENCH NT HYDERABAD 

THE HON'BLE Mfl.mJSTICE V.NEELADRI RAO 
VICE CMZIRX'IAN 

THE HbN'BLE MHA.B.QDRTY :MEMBEK(AD) 

THE HO?V BLE MRJT.CMP.NDRASEKHAR. REDLY 

1 	MEMBEF(J) 

hND 
i11t flL)L'1 -- 

n 

Dated : ( 	-1993 

0 RDER/J4Nr 

M.A, 	C.A. No. 
in 

O.A.NO. 

T.A.No. 	 (w.p. 	 ) 

Admitted and Interim directions 
issued 

AlJJbwed 	p 	OV' 

Di osed of with directions 
fljsp 
Diaussecx as withdrawn 

DiJsmissecj for default. 
R4jectedj Ordered 

No order as to cost 
Trib 
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